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Itoard 	iPKiohapotro eanied comse for the aDpicain a;id 

Sri Si' 	ten eu Jandirtg toiseL on whom a copy of tbi OA 

t-zas heei erve, ap arng on hehatf of the Respcent-iawav. 

fh zrevance of the apcant herein itc that he has ot received 

hs satarv for the period frcn Z2.tM to 	L'YOOS even thotgh he hzid.  

m the post of C ii.eer v1au by virtue of the interm oruer 

of this I rijnh 	ovine the oeratiou of the ran.tc- 
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ttn 	pcet 	is :re;ic, -::c 

. 	ic 	Ot 5; 	•:;- the ,ren ettonea 

- 	 with esponeut 

.tieving considereti the s 	isiors made ahove. espondent NO 

t direete1 to cone-r the repeentation at AnnexureA!2 regardüg 

pavm ent of salary to the -appilcent for the period th quesiion vdlhm a 

penod of 	(thirt I days fron the date of receipt of, copy of ths order. 

Wth the ahevc direction. this O. is dispose.tt of at the stage of 

imisci.ois, .o (:05t.5. 

copy of the O.A. aiog wth ths order be ent to J'e;poiittent 

oZ for coinriance and ccpes of the oruer he nade over to the Ie.aned 

ceeise for hoth sides. 

; DUY1 	ATT\F 3S4 FMBER 

9 


